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EFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
AT NEW DELHI

APPEAL NO. 04 OF 2020

IN THE MATTER OF:

Abhinav Gramodyog Seva Sansthan ... Appellant

-VERSUS-

State Level Environment Impact Assessment Auth. ...Respondent

REPLY BY WAY OF AN AFFIDAVIT ON BEHALF OF SH., ASHISH
MARL 1ES. 5/0 SH. SHAMK.EE_DAYAL TIWARI AGED ABOUT 51

HAVING O DIR ORATE OF E RONMENT UP,
VINEET KHAND GQMTI NAGAR, LUCKNOW, MEMBER
SECRETARY, SEIAA TO THE SHOW CAUSE NOTICE.

5 The captioned matter is pending adjudication before this
Hon'ble Tribunal. This Hon'ble Tribunal vide order dt. 07.10.2020
issued show cause notice to explain as to why coercive measures
be not taken against me for failing to send response to this

Hon’ble Tribunal by email.

2. It is submitted that this Hon’ble Tribunal vide order dt.
03.03.2020 directed respondent to file its response to the appeal
within one month. It is further submitted that the appellant was
also directed to furnish a set of paperbook to respondent. It is
submitted that the Directorate of Environment, Uttar Pradesh

works as the secretariat for the respondent and all
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communications are received by it on behalf of respondent, It is
submitted that the Directorate of Environment received a copy of
paperbook in its office on 11.03.2020. As per procedure, the
same was marked to an official namely Mr. Mangrulal Nigam,
Head Assistant, Directorate of Environment for necessary actions.
It is submitted that it was his responsibility to place the same
before senior officials and myself so that compliance of order
passed by this Hon’ble Tribunal could have been ensured. But,
Mr. Mangrulal Nigam inadvertently did not place the same before
myself till 14.10.2020. It was only after the issuance of show
cause notice by this Hon’ble Tribunal vide order dt. 07.10.2020,
the subject appeal and orders passed were brought to my

knowledge by officials of Directorate of Environment.

3. It is submitted that the conduct of Mr. Mangrulal Nigam for
not placing the copy of appeal and orders passed by this Hon'ble
Tribunal before concerned officials amounts to dereliction and
negligence in discharge of his duties for which a show cause
notice seeking explanation as to why adverse entry be nﬁt nﬁ;ad'e

against him has been issued.

4, It is submitted that non filing of response in compliance of

order dt. 03.03.2020 was purely on account of reasons stated
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above. The pendency of appeal and order dt. 03.03.2020 passed
by this Hon’ble Tribunal was not brought to my notice on account
of which response could not be filed. I express deep regret for the
same and assure this Hon’ble Tribunal to be more careful in
future so as to ensure compliance of orders passed by this
Hon’ble Tribunal in letters and spirits. In order to ensure
compliance of orders, the response as directed by this Hon'ble
Tribunal is being filed. It is further submitted that I have highest
regards for the authority of this Hon’ble Tribunal and shall always
strive hard to ensure compliance of every direction passed by it.
It is further requested that this Hon’ble Tribunal may be

pleased to discharge the show cause notice issued vide order dt.

Ashish Tiwari
Member Secretary, SEIAA

07.10.2020.

IFICATION:

ified

Verified on solemn affirmation at Lucknow on th|s7'5)1a day of

November, 2020, that the contents of the foregoing affidavit are
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7. On 03.03.2020, the Tribunal considered the matter and sought response from the SEIAA, U.P by email. The
appellant served a copy of the papers on SEIAA by speed post on 05.03.2020 which was received by SEIAA
on 11.03.2020, as per documents and affidavit filed by the appellant. The Tribunal also conveyed order to
SEIAA by e-mail and also sent reminders by e-mail. Unfortunately, SEIAA has failed to give any response
though more than six months have passed. The appellant has also sought interim relief against the project
which according to the appellant is illegal. We permit learned counsel for appellant to serve notice of the
application on the project proponent for the next date so that prayer for interim relief can be considered.

8. Issue notice why coercive measure be not taken against the Member Secretary, SEIAA, U.P., for failing to
send response to this Tribunal by e-mail.

List again on 19.11.2020 for further consideration.
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Brief Facts in Appeal No. 04 of 2020: Abhinav Gramodyog & Seva
Sansthan Vs. State Level Environment Impact Assessment Authority,
Uttar Pradesh & Ors.

------------------------------------------------------------

It is submitted that the online application dated 11-03-2019 was
made by the project proponent, Shri. Virendra Singh Jadon, M/s
R.S.I. Stone World Pvt. Ltd, E-7 M-708, Arera Colony, Bhopal-
462016 for issuance of Terms of Reference for the Proposed
project of Sand/Morrum Mine of Gata No.-871 and 581 Ga Near
Village Pipardih and Koragi, Tehsil-Dudhi, District-Sonbhadra,
U.P., (Leased Area: 32.338 Ha)

Chronologically, the case was considered in 395t SEAC Meeting
Dated 05/04/2019. The committee discussed the matter and
recommended to issue the terms of reference (TOR) for the
preparation of EIA. Concerned copy of minutes dated 05/4/2019

is being filed herewith and marked as Annexure no.1.

Subsequently, the case was considered in 279th SEIAA meeting
dated: 08/5/2019. Wherein, SEIAA agreed with the
recommendation of the SEAC to issue the additional ToR’s to the
titled proposal for conducting EIA studies. The SEIAA also added
the following points to TOR;-
All pages of technical documents/EIA/EMP etc. should be signed by
the consultant and project proponent both.
Copy of all the analysis reports signed by analyst approved by NABL
or MoEF&CC shall be annexed with the EIA report and original
analysis reports should be presented at the time of presentation.
MOU signed between the project proponent and the consultant should
be submitted.
The project proponent shall obtain the forest clearance and permission
of Central and State Government as per law under the provisions of
Forest (conservation) Act, 1980 before the start of work. The forest
clearance shall be submitted to the SEIAA, U.P. before start of mining

activity.

Concerned copy of minutes, dated: 08/5/2019 is being filed herewith

and marked as Annexure no.02.

4.

Further, SEIAA, vide letter no.63/Parya/SEAC/4705/2018
dated: 27/5/2019 issued Terms of Reference for the proposed
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project. Concerned copy of ToR letter, dated: 27/5/2019 is being
filed herewith and marked as Annexure no.03.

o In refrence to the issued ToR’s Public Hearing was organized on
09/8/2019 and the project proponent submitted an online
application dated 03-09-2019 for issuance of Environment
Clerance for the proposed project.

6. Chronologically, the case was considered in 423rd SEAC Meeting
Dated 09/10/2019 wherein, the committee discussed the matter
and recommended grant of environmental clearance for the
project proposal along with general and specific conditions.
Concerned copy of minutes, dated: 09/10/2019 is being filed

herewith and marked as Annexure no.04.

A Subsequently, the case was considered in 324th SEIAA meeting
dated 10/12/2019 wherein, in view of MoEF&CC, Office
Memorandum dated 31/10/2019 it was decided that the
Environment Clearence for the project will be considered and
decided only after receiving clarification from MoEF&CC. It is
submitted that MoEF&CC, Gol vide dated 30/12/2019 issued
Office Memorandum stating that “the cases which were already
recommended by SEAC or UTEAC, as the case may be (Class-I),
SEIAA may prescribe the additional conditions as per the OM
dated 31/10/2019 and disposed without referring to SEAC or
UTEAC, as the case may be.” Concerned copy of Office
Memorandum dated: 30/12/2019 is being filed herewith and

marked as Annexure no.05.

8. In the light of above Office Memorandum dated 30/12/2019,
SEIAA reviewed the case in its 332md Meeting held on
02/01/2020 and decided to grant the prior Environmental
Clearance to the proposed project along with all the general and
specific conditions as suggested by the SEAC. In addition to the
conditions imposed by SEAC the SEIAA added following
additional specific conditions:-

1. Since the proposed project falls in Critically Polluted Areas (CPAs),

Severely Polluted Areas (SPAs) the provision of the mechanism farmed
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regarding compliance of Hon’ble NGT order in OA 1038/2018 dated
19-08-2019 by MoEF& CC, Govt. Of India vide letter dated 31-10-
2019 shall be followed in letter and spirit.

2. All the additional condition for grant of Consent to Establish
(CTE)/Consent to Operate (CTO) related to Pollution mitigation
measures as prescribed in the office memorandum of MoEF&CC, Gol.
dated 31.10.2019 and as deemed fit by UP Pollution Control Board in
the consent orders shall be followed by Project Proponent.

3. Directions/suggestions given during public hearing and commitment
made by the project proponent should be strictly complied.

4. The project proponent shall obtain the forest clearance and permission
of Central and State Government as per law under the provisions of
Forest (conservation) Act, 1980 before the start of work. Concerned
copy of minutes, dated: 02/01/2020 is being filed herewith and
marked as Annexure no.06.

It is very much evident that SEIAA/SEAC has gone through the
project proposal application dated 11-03-2019 made by the project
proponent, for issuance of Terms of Reference for the Proposed project
of Sand/Morrum Mine of Gata No.-871 and 581 Ga Near Village
Pipardih and Koragi, Tehsil-Dudhi, District-Sonbhadra, U.P., (Leased
Area: 32.338 Ha), As the project proposal falls under category-1(a) of
EIA Notification, 2006 (as amended) and that too of B-1 category,
therefore, SEIAA followed all the aspects of EIA Notification, 2006 (as
amended) and subsequent Office Memorandum including Public
Hearing/Public Consultation etc. and diligently recomended and issued
Terms of Reference and also in furtherence, SEIAA/SEAC finding with
the satisfactory submission of the reports and documents which
followed all the aspects of EIA notification, 2006 (as amended) granted
the Prior Environment Clearance with reference No. 516/
Parya/SEAC/5031- 4705/2018 dated: 09/01/2020. Concerned copy of
letter dated 09/01/2020 is being filed herewith and marked as
Annexure no.07.

Further any order/ Judgment passed by the Hon’ble Court shall be

complied accordingly.
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Minutes of 395" SEAC Meeting Dated 05/04/2019

6- There is no litigation pending in any court regarding this project.

7- The project proposal falls under category—1(a) of ETA Notification, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO-07

The committee discussed the matter in light of MOEFCC Notification dated 15/01/2016 and
recommended to issue the terms of reference (TOR) for the preparation of EIA as annexed at annexure-1

to these minutes.

8. Sand/morrum mine of Gata no.871 and 581Ga near Village Pipardih_and Koragi. Tehsil

Dudhi. District _Sonbhadra,U.P. area 32.338 ha. File _ No.

4705/Proposal

No.

SIA/UP/MIN/32795/2019

A presentation was made by the project proponent along with their consultant M/s Greencindia

Consulting Private Limited.
informed the committee that:-

The proponent, through the documents submitted and the presentation made,

- The environmental clearance is sought for Sand/morrum mine of Gata no.871 and 581Ga near Village

Pipardih and Koragi, Tehsil Dudhi, District Sonbhadra, U.P. (Leased area 32.338 ha).
2. Salient features of the project as submitted by the project proponent:

On-line proposal No. SIA/UP/MIN/32795/2019

File No. allotted by SEIAA, UP 4705

Name of Proponent Virendra Singh Jadon

BSlwW| | —

Full correspondence address of proponent and mobile | M/S R.S.I Stone World Pvt. Ltd
no. E-7 M-708,Arera Colony, Bhopal, M.P.

5. Name of Project
Kanhar river at Gata No.-871 and 518 ga

Pipar dih and Korgi (area 32.338 ha sand/morrum mine) on

6. Project location (Plot/Khasra/Gata No.)
Sonbhadra ,Uttar Pradesh.

Village- Pipar dih and Korgi, Tehsil — Dudhi, District —

7. Name of River Kanhar River

8. Name of Village Pipar dih and Korgi
9. Tehsil Dudhi

10. District Sonbhadra

11. Name of Minor Mineral Sand/Morrum

12. Sanctioned Lease Area (in Ha.) 32.338 Hectares
13. Mineable Area (in Ha.) 19.021 Ha.

14. Zero level mRL 192 m

15. Max. & Min mrl within lease area 201-195 m.

16. Pillar Coordinates (Verified by DMO)

Total Lease Area Coordinates — 32.338 ha

A 24°14'10.98"N £3°16'13.53"E
B 24°14'20.47"N 83°16'15.43"E
€ 24°14'35.62"N 83°16'16.52"E
D 24°14'40.99"N 83°16'16.11"E
E 24°14'46.66"N 83°16'12.08"E
F 24°14'54.27"N 83°16'13.82"E
G 24°14'47.71"N 83°16'22.45"E
H 24°1421.93"N 83°16'25.74"E
I 24°14'9.51"N 83°16'22.03"E
Workable Area- 19.021 Ha(Block-1)
H 24°14'21.93"N 83°1625.74"E
I 24°14'9.51"N 83°16'22.03"E
J 24°14'10.68"N 83°16'15.96"E
K 24°14'16.39"N 83°16'16.42"E
L 24°14'24.40"N 83°1620.43"E
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Minutes of 395" SEAC Meeting Dated 05/04/2019

M 24°14'35.72"N 83°16'17.86"E
N 24°14'43.19"N 83°16'20.30"E
24°14'42 33"N 83°16'23.67"E
Block-2
N’ 24°14'44.76"N 83°16'19.59"E
(2 24°14'4433"N 83°16'23.38 "E
G 24°14'47.70"N 83°16'22.44"E
F 24°14'54.24"N 83°16'13.80"E
&
E 24°14'49.97"N 83°16'12.80"E
E 24°14'46.68"N 83°16'12.06"E
D 24°14'40.98"N 83°16'16.08"E
Water Submerged Area(11.8556 Ha)
A 24°14'10.98"N 83°16'13.53"E
B 24°14'20.47"N 83°16'15.43"E
C 24°14'35.62"N 83°16'16.52"E
D 24°14'40.99"N 83°16'16.11"E
E 24°14'46.66"N 83°16'12.08"E
F 24°14'54.27"N 83°16'13.82"E
G 24°14'47.71"N 83°16'22.45"E
0 24°14'42.33"N 83°16'23.67"E
o’ 24°14'44.33"N 83°16'23.38"E
N 24°14'43.19"N 83°16'20.30"E
M 24°14'35.72"N 83°16'17.86"E
L 24°14'24 40"N 83°16'20.43"E
K 24°14'16.39"N 83°16'16.42"E
J 24°14'10.68"N 83°16'15.96"E
17. Total Geological Reserves 5,70,630m"
18. Total Mineable Reserves in LOI 2,58,704 m’
19. Total Proposed Production 2,58,704 m’
20. Proposed Production/year 2,58,704 m°/Year
21. Sanctioned Period of Mine lease S Years
22. Production of mine/day 1035 m"/Day
23. Method of Mining Opencast Semi-mechanized mining
24. No. of working days 250 days/ Year
25. Working hours/day 12 Hours
26. No. Of workers 80
27. No. Of vehicles movement/day 115
28. Type of Land Govt. Land
29. Ultimate Depth of Mining 1.75m
30. Nearest metalled road from site 250 m
31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 0.80
Suppression of dust 1.20
Plantation 13.93
Others (if any) -
Total 15.93
32. Name of QCI Accredited Consultant with QCI No GreencIndia Consulting Pvt Ltd. NABET/EIA/1619/RA0058
and period of validity. valid till 27/10/2019
33. Any litigation pending against the project or land in No
any court
34. Details of 500 m Cluster Map & certificate verified 2860/ Khanij/2019, Sonbhadra, Dated: 5"February, 2019.
by Mining Officer
35. Details of Lease Area in approved DSR 32.338 Hectares

S No. 16 and as per Suddhi patra dated 15/03/2019 Letter no.-
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Minutes of 395" SEAC Meeting Dated 05/04/2019

3080/Kanij/2019

36. Proposed CER Cost

2,15,878 INR

37. Proposed EMP Cost

12,11,640 INR

38. Length and breadth of Haul Road

Length 250 m, Width 6.0 m

39. No of Trees to be Planted

871 trees to be planted

3- The mining would be restricted to unsaturated zone only above the phreatic water table and will not
intersect the ground water table at any point of time.
4- This project does not attract any of the general conditions applicable on mining projects specified in

EIA Notification 14/09/2006.

5- The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-

fragile zone such as habitat of any wild fauna.

6- There is no litigation pending in any court regarding this project.
7- The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO-08

The committee discussed the matter in light of MOEFCC Notification dated 15/01/2016 and
recommended to issue the terms of reference (TOR) for the preparation of EIA as annexed at annexure-1

to these minutes.

9. Granite (khanda, Gitti & Boulder Mine' project at Gata no. 715, khand no. 9, Village-

Gonda, Tehsil-Karwi, District-Chitrakoot, U.P. Lease area 2.02 ha. File No. 4707/Proposal

No. SIA/UP/MIN/32964/2019

A presentation was made by the project proponent along with their consultant M/s PARAMARSH
(Servicing Environment and Development) and RQP Shri Indra Singh. The proponent, through the documents
submitted and the presentation made, informed the committee that:-

1- The environmental clearance is sought for Granite (khanda, Gitti & Boulder Mine' project at Gata no.
715, khand no. 9, Village-Gonda, Tehsil-Karwi, District-Chitrakoot, U.P. (Leased area 2.02 ha.).
2- Salient features of the project as submitted by the project proponent:

. On-line proposal No.

SIA/UP/MIN/32964/2019

. File No .allotted by SEIAA,UP

4707

. Name of Proponent

Shri Awadh Kumar Singh S/o Late Dukhi Singh

o [PV ey

. Full correspondence address of proponent and mobile
no.

R/o- Fatehpur Kamasin, Tehsil— Bikapur,
District— Faizabad, U.P.

. Name of Project

Granite (Khanda, Gitti & Boulder) Mining Project

Gata No.-715 Khand No.- 9

5
6. Project location (Plot/ Khasra /Gata No.)
7

. Name of Village Gonda
8. Tehsil Karwi
9.District Chitrakoot
10. Name of Minor Mineral Granite (Khanda, Gitti & Boulder)
11. Sanctioned Lease Area (in Ha.) 2.02 ha.
12. Mineable Area (in Ha.) 2.02 ha.

13.Zero level mRL

Not Applicable

14 Max.& Min mrl within lease area

187.0 mRL- 158.0 mRL

15.Pillar Coordinates(Verified by DMO)

25°12' 13.07"N to 25° 12' 19.49"N
80°45'10.36" to 80°44'15.33"E

16.Total Geological Reserves 8,22,100 m’
17.Total Mineable Reserves 4,75239m’
18.Total Proposed Production (in five year) 4,75,100 m®
19.Proposd Production for 5 years
[ Year [ Production \
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2- Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC
shall be annexed with the EIA report and original analysis reports should be
presented at the time of presentation.

3- MOU signed between the project proponent and the consultant should be
submitted.

4~ The project proponent shall obtain the forest clearance and permission of Central
and State Government as per law under the provisions of Forest (conservation) Act,
1980 before the start of work. The forest clearance shall be submitted to the SEIAA,
U.P. before start of mining activity,

The SEIAA agreeé with the recommendation of the SEAC to issue the additional ToR:s to
the title proposal for conducting EIA studies. The SEIAA also added the following points to
TOR;-

1- All pages of technical documents/EIA/EMP etc. should be signed by the consultant

and project proponent both.

2- Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC
shall be annexed with the EIA report and original analysis reports shouid be
presented at the time of presentation,

3- MOU signed between the project proponent and the consultant shouﬁd be
submitted.

The SE!AA agreed wﬂ:ﬁ the recommendation of the SEAC to issue the additianai«’mﬂ,s to
the titie proposal for conducting EIA sruciies, The SEIAA also added the following points to
TOR;-

1- All pages of technical dommentsjEWEMF etc. should be signed by the consultant

and project proponent both.

2- Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC
shall be annexed with the EIA report and original analysis reperts should be
presented at the time of presentation.

3- MOU signed between the project proponent and the consultant should be

-' "- FNe - No! = &Ja P < Wat

The SEIAA agreed with the recommendation of the SEAC to issue the additional ToR;s to
the title proposal for conducting EIA studies. The SEIAA also added the following points to
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1- Ali pages of technical documents/EIA/EMP etc. should be signed by the consultant
and project proponent both.

2- Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC
shall be annexed with the EIA report and original analysis reports should be
presented at the time of presentation.

3- MOU signed between the project proponent and the consultant should be
submitted.

4- The project proponent shall obtain the forest clearance and permission of Central
and State Government as per law under the provisions of Forest (conservation) Act,
1980 before the start of work. The forest clearance shall be submitted to the SEIAA,
U.P. before start of mining activity. '

SEIAA noted that SEAC has recommended to grant ToR to the above project. SEIAA gone
through the file and documents and found that in DSR gata no.-715 is mentioned more than
one time and Khand no.-9 is also missing. SEIAA agreed with the recommendation of the
SEAC to issue the additional ToR;s to the title proposal for conducting EIA studies, The SEIAA
also added the following points to TOR;-

1- The project shall clarify the correct address and lease area and submit the amended

documents and prepare EIA accordingly.

2- All pages of technical documents/EIA/EMP etc. should be signed by the consultant
and project proponent both, :

3- Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC
shall be annexed with the EIA report and original analysis reports should be
presented at the time of presentation.

4- MOU signed between the project proponent and the consultant should be
submitted.

The SEIAA agreed with the recommendation of the SEAC to issue the additional ToR;s to
the title proposal for conducting EIA studies. The SEIAA also added the following points to
TOR;-

1- All pages of technical documents/EIAJ/EMP etc. should be signed by the consultant

and project proponent both.

2- Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC
shall be annexed with the EIA report and original analysis reports should be
presented at the time of presentation.

3- MOU signed between the project proponent and the consultant should be
submitted.
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o State Level Environment Impact Assessment Authority, Uttar Pradesh

\ Directorate of Environment, U.P.
To, : Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Shrl Virendra Singh Jadon, Flwm Qavm m su, Fax :91-522-2300 543
M/s R.S.1 Stone World Pvt.Ltd, il ; docuplkot@y:
E-7 M 708, Arera colony,
Bhopal- 462016
Ref. NO..onsss é:;.’ ........ ...../ Parya/SEAC/4705/2018 Date: 7 7 May, 2019

Sub:  Terms of Reference for Sand/morrum mine of Gata no.871 and 581Ga near Village Pipardih and
Koragi, Tehsll Dudhi, District Sonbhadra, U.P, (Leased area 32.338 ha).
Dear Sir,

Please refer to your application/letter dated 11-03-2019, 29-03-2019 addressed to the Secretary,
SEAC, Directorate of Environment, U.P., Lucknow on the subject as above. The matter was considered by
the State Level Expert Appraisal Committee in its meeting held on dated 05-04-2019 and SEIAA in its
meeting dated 08-05-2019.

A presentation was made by the project proponent along with their consultant M/s Greencindia
Consulting Private Limited. The proponent, through the documents submitted and the presentation made,
informed the committee that:-

1- The environmental clearance is sought for Sand/morrum mine of Gata no.871 and 581Ga near

Village Pipardih and Koragl, Tehsil Dudhi, District Sonbhadra, U.P. (Leased area 32.338 ha).

2- Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/32795/2019
2. File No. allotted by SEIAA, UP | 4708 i
3. Name of Proponent Virendra Singh Jadon = e
4. Full correspondence address of proponent M/S R.S.I Stone World Pvt. Ltd
and mobile no, E-7 M-708, Arera Colony, Bhopal, M.P.

5. Name of Project | Pipar dih and Korgi (area 32.338 ha sand/morrum
mine) on Kanhar river at Gata No.-871 and 518 ga

Village- Pipar dih and Korgi, Tehsil — Dudhi, District ~

6, Project location (Plot/Khasra/Gata No.)

i Sonbhadra Uttar Pradesh.
| 7. Name of River Kanhar River
8. Name of Village | Pipar dih and Korgi
9, Tehsil Dudhi
10. District ' Sonbhadra
' 11. Name of Minor Mineral Sand/Morrum

12. Sanctioned Lease Area (in Ha.)

32.338 Hectares

13. Mineable Area [in Ha.) 1 19.021 Ha.
| 14, Zero level mRL 192 m

15, Max. & Min mrl within lease area 201-195 m.

16. Pillar Coordinates {Verified by DMQ) Total Lease Area Coordinates - 32,338 ha
A 24°14'10.98"N 83*16'13.53"¢
8 2471420, 4?"!& : 83*16'15.43"F
c 24°14'35,62'N 83°16'16.52"F
) 24"14°40.99"'N 83"16'16.11"E
E '24°14'46.66"N 83"16'12.08"F
3 24°14'54.27"N 83°16'13.82"€
G 24°14'47.71"N 83"16'22.45"E
H 24°14'21 93"N 83°16'25.74"E
1 24°14'9.51"N 83'16'22.03"E

Workable Area- 19.021 Ha(Block-1)

H 24"14'21.93'N 83°16'25.74"F
! 24°14'9.51"N 83"16'22.03"¢
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32 Name of QCI Accredited Consultant with QCI
No
and pericd of validity,

Greencindia Consulting Pvt Ltd,

e

NABET/EIA/1619/RA0058 valid till 27/10/2019

—
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i 24°14'10.68"N_ 83"16'15.96"E |~
K 24°14'16.39"N 83°16'16.42"E
LE 24"14'24.40"N 83°16'20.43"€
M | 24°1435.72'N 83'16'17.86"€
N 24°14'43.19"N 83°16'20.30"E
0 24%14'42.33"N 83%16'23.67"F
Block-2
N’ 24°14'44.76"N 83'16'19.59"E
o 24°14'44.33°N _83°16'23.38"F -
G 24°14'47.70"N 83'16'22 44°F
F 24"14'54.24"'N 83°16'1380E"
&
B 24°14'49.97"N 83"16'12.80"E .
| L E 1 24*i446.68"N 832*16'12.06" :
; B O T T S
| o Syzer Bubmerged Arsal11, 8556 Hai ol e
| = ?ﬁl’kﬁ?ﬁmﬁ"" ol BIACE S
! B 242047°N | 3 sAE &
| ) _24°14'35.62°N B3'16'16.52°E: '
f ) 24°14'40.59"N 83°16'16.11F
| o 2144566 | 83"16'M2.08"E] | 4
| LB 4145497 B316M38E. |
i | B IS TUN o ] SI6N0 G oo ol
| T B3GR &,
N TR S3°152% 38" | :
P et 82162020 :
| LM 28714745 72°N 83°15'17.86"E"
| o @NTUANN | BIEI0ATE "
L& 1 %aai6ae'N GRIEIEAVE 1 T s
b POTC I LT LT
' .}? w"’ﬁ '&"%;vgf.t&i r$¢?gm;‘wWﬂ g o _..aw.,;; mi,iiw :{"‘? S el i T T A
| ;éi :mea _ihinzable Reserves in LOI s RS TG S el T T RO oed (LR
1€, Tora Pmpomﬁ Proguction = LASBTIOEM e e A A
20, Proposed Production/year 172,38708m Neai . - 2 AN
211 Sqactioned Period of Mine lease LS Yemrs ' o e, e
32 Pinduztion of mine/day wmwdﬂ%m’?&ay o b i
1 ,5 Method of Minlng s OpEN RS Cfem»:{a“ihani&d mia’iiﬁg S '

“i“::fi‘?é%:fiégw@sz““” it nsmmi SR SRS e
5. No. Of workars BTGl e o s R
 27_Nu. Of veliicles movement/day PUBL AN >y ol k<
28, Tyge of Land "Ewmwm& bl ) M_“
8. Ultimate Depth of M:nlnﬁ BOSS Lol o o = ERCTRE B
30. Nearest metalled road from site [ 250m £ v gon sl R
31, Water Requirement L PURROSE 7o 5vn, REQUIREMENT {um} e i

: i}rmkmﬁ _ 1 080

Suppression of ﬁust 1.20

| Plantation 13.93

| Others (if any) .

| Total 15.83



| 33, Any litigation pending against the projector | No
land in any court :
34. Details of 500 m Cluster Map & certificate 2860/ Khanij/2019, Sonbhadra, Dated: 5" February,
verified byMining Officer 2018,
35. Details of Lease Area in approved DSR 32.338 Hectares
S No. 16 and as per Suddhi patra dated 15/03/2019
Letter no.-3080/Kani}/2019
36. Proposed CER Cost 2,15 878 INR
37. Proposed EMP Cost ' 12,11,640 INR
38. Length and breadth of Haul Road Length 250 m, Width 6.0 m
39. No of Trees to be Planted 871 trees to be planted

3- The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.
4- This project does not attract any of the general conditions applicdble on mining projects specified
in EIA Notification 14/09/2006. : :
5- The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile 2one such as habitat of any wild fauna. :
6- There is no litigation pending in any court regarding this project.
7- The project proposal falls under category=1(a) of EIA Notification, 2006 (as amended).
The committee discussed the matter and recommended to issue following terms of reference
(TOR) for the preparation of EIA. " ik ‘
1. All pages of technical documents/EIA/EMP ete. should be signed by the consultant and project
“‘proponent both.
2. g;cﬁg_y of all the analysis reports signed by analyst approved by NABL or MoEF&CC st
Z with the EIA report and original analysis reports should be presented at the time of présentation.
3. MOU signed between the project proponent aﬁﬁ-thef:ansuitant-skmnfd'-be.subm?;teﬁ% s
4. *};Tha project proponent shall obtain the femst clearance and permission of Central and State
- Government as per law under the provisions of Forest (conservation) Act, isaa.beﬁgrg the start of
work. The forest clearance shall be submitted to the SEIAA, U.P. before start of mining activity.
5. The TOR shall be valid strictly for the annual ﬁiodﬁct”iafh?géaﬂi'ﬁé‘ﬂdﬁc{ioﬁ as given ir iy > appre
~ Mining Plans of the respective proposal. : .

B certi'ficata from Mining Officer that there is no other mining area exit within 300m hery.
7. CER cast to be calculated for individual lease. ; T
8. Anintimation regarding conducting the monitoring to be sent to coﬂt:e'mgdlmsw@&gl\daglstme and

State Pollution Control Board office. i

9. All pages of technical documents/EIA/EMP etc. should be signed by the consultant and project
proponent both, b R

10. - Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC shall be annexed
with the EIA report and original analysis reports should be presented at the time of presentation,

11.  MOU signed between the project proponent and the consultant should be submitted.

12.  The lab conducting the analysis should be authenticated and registered. 2

13.  Public hearing to be conducted as per EIA Notification, 2006, ;

14. A copy of document in support of fact that the proponent is the rightful lessee of the mine should

15.  Approved mining plans for all the mining projects. '

16.  All documents including approved mine plan, EIA and public hearing should be compatible with one
another in terms of the mine lease area, production level, waste generation and its management
and mining technology and should be in the name of the lessee. The mine plan should take Into
account the conditions of the mine lease, if any, in terms of distance to be left un-worked from the
river flowing nearby. .

A7. - The study area will comprise of 10.km zone around the mine lease from the lease periphery and
the data contained in the EIA such as waste generation ete should be for the fife of the mine / lease
period.

18. Land use of the study area delineating forest area, agricultural land, grazing land, wildlife sanctuary
and national park, migratory route of fauna, water bodies, human settlements and other ecological

RS



- .. Jshould begiven, .

features should be indicated.

18, land use plan of mine lease area should be prepared to encompass pre-operational, operational
and post-operational phases and submitted,

20. Location of National Parks, Sanctuaries, Biosphere Reserves, wildlife Corridors, Tiger/Elephant
Reserves (existing as well as proposed), if any, within 10 km of the mine lease should be clearly
indicated supported by a location map duly authenticated by Chief Wildlife Warden. Necessary
clearance, if any, as may be applicable to such projects due to proximity of the ecologically
sensitive areas as mentioned above should be obtained from the state Wildlife Department / Chief
Wildlife Warden under the Wildlife (Protection] Act, 1972 and copy furnished,

21. A detailed biological study for the study area [core zone and buffer zone (10 km radius of the
periphery of the mine lease)] shall be carried out covering both terrestrial and aquatic flora and
fauna. Details of flora and fauna, duly authenticated, separately for core and buffer zone should be
furnished based on field survey clearly indicating the Schedule of the fauna present.

22. Impact of change of land use should be given.

23. Impact of mining on the hydrology of the area including water flow in the river adjoining the mine
lease. it should also take into account the inundation of mined out area due to flow of water from

-~ theriver.

24, -ﬂ & R plan / compensation details for the project affected people should be furnished. While

" - preparing the R & R plan, the National Rehabilitation & Resettlement Policy should be kept in view.
In respect of SCs/ STs and other weaker sections need based sample survey, family-wise, should be
undertaken to assess their requirement and action programmes prepared accordingly integrating

o0 ‘;‘thk,sentgral programme of line departments of the State Governments.

25, 02 km kachcha haul road to be made motorable. Plan should be submitted.
. .26, 'One season (Non Monsoon) primary baseline data on ambient air quality (PMys, PMyg, 50, and
"1 NO,}, water qualify] ndise level, soil and flora and fauna shall be collected and the AAQ data so
'+ L 11 collected presented data-wise in the EIA and EMP report. Site-specific meteorological data should
- "also be collected. The location of the monitoring stations should be justified.
27.° There should be at least one monitoring station within 500 m of the mine lease in the pre-

- .+« dominant downwind direction. The mineralogical composition of PMy, particularly for free silica

e ks i i

% 28,..-Air quality modeling should be carried out for prediction of impact of the project on the air quality

of the area. It should also take into account the impact of mavement of vehicle for transportation
of mineral. The detaiis of the model used and input parameters used for modeling should be
provided. The air quality contours may be may be shown on a location map clearly indicating the
location of the site; location of sensitive receptors, if any and the habitation. The wind rose
showing pre-dominant wind direction may also be indicated on the map. The impact of stone
crusher nearby should also be taken into account, : :

28. 'The water requirement for the project, its availability and source to be furnished. A detailed water

‘ balance should also be provided. Fresh water requirement for the project should be indicated,

* 30. Necessary clearance from the Competent Authority for drawl of requisite quantity of water for the

- project should be provided. S

31. Detailsof water conservation measures proposed to be adopted in the projected should be given,

32. Impact of the project on the water quality both surface and groundwater should be assessed and
necessary safeguard measures, if any required should be provided.

33. Based ‘on-actual monitored data, it may clearly be shown whether. working will intersect -

groundwater. Necessary data and documentation in this regard may be provided. In case the
‘working will intersect groundwater table, a detailed hydro geological study should be undertaken
and report furnished. Necessary permission from Central Ground Water Authority for working
below ground water and for pumping of groundwater should also be obtained and copy furnished.

34. Details of first order stream, if any passing through lease area and modification diversion proposed,
it any and the impact of the same on the hydrology should be brought out.

35.  Details of rainwater harvesting proposed, if any, in the project should be provided.

36. Infarmation on reduced levels site elevation, working depth, groundwater table etc. below natural
surface level should be provided. A schematic diagram may also be provided for the same.

37. Quantity of solid waste generated to be estimated and details for its disposal and management
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38.

39,

40.
41.

42,

43,

45.

46,

47,

. 49.

3
52.

33

55.

should be provided. The quality, volumes and methodology planned for removal and utilization
{preferably concurrently} of top soil should be indicated. Details of backfiliing proposed, if any,
should be given. It may be clearly indicated that out of the total waste generated during the mine
life, how much quantity would be backfilled and how much quantity would be disposed off in the
form of external dump {number of dumps, their height, terraces etc. to be brought out).

The reclamation plan, post mine land use and progressive green belt development plan shall be
prepared in tabular form (prescribed format) and submitted.

Impact on local transport infrastructure due to the project should be indicated. Projected increase
in truck traffic as a result of the project in the present road network (including those outside the
project area) should be worked out, indicating whether it is capable of handling the increased load,
Arrangement for improving the infrastructure, if contemplated (including action to be taken by
other agencies such as State government) should covered,

Details of the infrastructure facilities to be provided for the mine workers should be included in the
ElA report,

Conceptual post mining land use and Reclamation and Rehabilitation of mined out area {with plans
and with adequate number of sections) should be given in the EIA report.

Phase-wise plan of green belt development, plantation and compensatory afforestation should be

- charted clearly indicating the area to be covered under plantation and the species to be planted,

© The details of plantation already done should be given.

Occupational health impact of project should be anﬁ‘cipated__and preventive measures initiated.
Details in this regard should be provided. Details of pre-placement medical examination and
periodical medical examination schedules should be incorporated In the EMP. Special attention

-should be in view of the stone crusher nearby.

- Measures of social-economic significance and influence to the local community proposed to be

s

- provided by project proponent should be indicated. As far as possible, quantitative di“ﬁ“ie-nsians“mav

be given with time frame for implementation, : o

Detailed environmental management plan to mitigate the environmental impacts which, should
inter-alia should include the impact due to change of land use, due to loss of agricultural land and
grazing land, if any, occupational health impacts beside other impacts of 'fthg’ projects. it should also
take into account the impacts due to stone crusher nearby and also provide for preventing the silt
from going into the river. o

Risk assessment and disaster management plan due to inundation of mine as a result’®f its location

" close to the river should also be examined and addressed, .

Public hearing shall be undertaken as per law. Public hearing points raised and commitment of the
project proponent on the same along with the time bound action plan to implement the same
should be provided.

Details of litigation pending against the project, if any, with direction / order passed by any Court of
Law against the project should be given.

~ The cost of project (capital cost and recurring cost) as well as the cost War&s implementation of

EMP should clearly be speit out,
Present position of distances of railway lines, National Highway including culverts and bridges,
Reservoir, lake, Canal, Road including culverts & bridges, Soil conservation works, nursery

Pplantation, check dams, water supply schemes & irrigation schemes, water sources such as Springs,

Infiltration galleries, Percolation wells, Hand pumps, Tube wells and existing flood control /

- protection work should be included and indicated in location map.

Proponent should submit attested photocopy of the sanction of mining lease by the State
Government.

The company will have a well laid down Environment Policy approved by its Board of Directars and
it may be detailed in EIA report.

The Environment Policy must prescribe for standard operating process/ procedures to bring into

focus any infringement / deviation / violation of the environment or forest norms/conditions and it

may be detailed in ElA.

The hierarchical system or Administrative order of the tompany to deal with the environmental
issues and for ensuring compliance with the EC conditions and details of this system may be given,
The company must have a system of reporting of non-compliance/violations of enviranmental

[ - e



norms to the Board of Directors of the company and/ or shareholders or stakeholders at large. This *
reporting mechanism should be detailed ElA reports.

56.  Consultant should bring raw data at the time of presentation.

57, In surface water quality aquatic study of phytoplankton and zooplankton.

58. The baseline data should be signed by NABL/MoEF&CC accredited analyst,

39.  The meteorological data should be site specific.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No, S.0. 1533(E) dated 14/09/2006, as amended. You are advised to submit the EIA/EMP
incorporating recommendations of public hearing for further consideration of the matter as per procedure
laid down in the Gazette Notification S0 1533(E) dated 14/09/2006 as amended. The matter will not be
considered pending till your reply as above is received.

s

{Shruti Shukla )
Nodal, SEIAA/
Deputy Director

JEY WD @NCIOSUre 101 i LIOnN anc necessary ac L0

1. The Principal Secretary, Department of Environme it, Govt. of Uttar Pradesh, Lucknow.

2. Advisor, IA Division, Ministry of Environment, Forests & Climate Change, Govt. of india, Indira
~ Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya
‘Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow. :

4. District Magistrate, Sonebhadra, s

5. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand,
. Gomti Nagar, Lucknow. '

6. Copy to Web Master/ guard file.

(Shruti Shukia )
Nodal, SEIAA/
Deputy Director
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Minutes of 423™ SEAC Meeting Dated 09/10/2019

27. Nearest metalled road from site 0.50 Km 5
28. Water Requirement PURPOSE REQUIREMENT (KLD) |
Drinking 042 KLD @ 10 lped
Suppression of 4.00 KLD @1.0 L for 1 sqm (2time a day)
dust
Plantation 0.13 KLD @ 1 lit/plant (152 + 5 plants)
Total 4515 KILD

29. Name of QCI Accredited Consultant with Paramarsh Servicing Environment and Development
QCINo 116
period of validity. 01 May 2021

30. Any litigation pending against the project or No

land in any court

31,

Details of 500 m Cluster Map & certificate
verified by Mining Officer

Letter No-1372 dated 10.07.2019

32. Details of Lease Area in approved DSR
33. Proposed CER cost Project cost— 75.00 Lacs/annum
CER — 1.50 lacs (2% of Total Cost)
34. Proposed EMP cost TOR
35. Length and breadth of Haul Road 0.50 km and 6m
36. No. of trees to be planted 130 |

3. The mining would be restricted to unsaturated zone only above the phreatic water table and will not
intersect the ground water table at any point of time.

4. This project does not attract any of the general conditions applicable on mining projects specified in
EIA Notification 14/09/2006.

5. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

6. There is no litigation pending in any court regarding this project.

7. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO-12

The committee discussed the matter and recommended to issue the terms of reference (TOR) for
the preparation of EIA as annexed at annexure-1 to these minutes.

13. Sand Mining at Gata No.-621ma, 622ma Village -Mandawar-3, Tehsil- Kairana, Distt.-
Shamli, M/s Shiva Buildtech Pvt Ltd..area- 20.34 ha. File No. 4468/Proposal No.
SIA/UP/MIN/28888/2018

RESOLUTION AGAINST AGENDA NO-13

A presentation was made by the project proponent along with their consultant M/s Greencindia
Consulting Private Limited. The committee discussed the matter and directed the project proponent to submit
permission letter from the competent authority regarding construction of temporary bridge for the transportation
of the sand (minor mineral).

The matter shall be discussed after submission above information on prescribed online portal.

14. Sand/Morrum Mine of Gata No.-871 and 581Ga Near Village Pipardih and Koragi, Tehsil-
Dudhi, District-Sonbhadra, U.P., (Leased Area:32.338 Ha). File No. 5031/4705/Proposal No.
SIA/UP/MIN/42156/2019
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Minutes of 423™ SEAC Meeting Dated 09/10,2019

A presentation was made by the project proponent along with their consultant M/s Greencindia
Consulting Private Limited. The proponent, through the documents submitted and the presentation made,

informed the committee that:-

1. The environmental clearance is sought for Sand/Morrum Mine of Gata No.-871 and 581Ga Near Village
Pipardih and Koragi, Tehsil-Dudhi, District-Sonbhadra, U.P., (Leased Area: 32.338 Ha), M/S R.S.I.

Stone World Pvt. Ltd.

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter dated 27/05/2019.
3. Public hearing was organized on 09/08/2019. EIA report submitted by the project proponent on

03/11/2019.
4. Salient features of the project as submitted by the project proponent:
On-line proposal No. SIA/UP/MIN/42156/2019
File No. allotted by SEIAA, UP 5031/4705

Name of Proponent

Virendra Singh Jadon (Authorized Signatory)

L | b =

Full correspondence address of proponent and mobile
no.

M/s R.S.I Stone World Pvt. Ltd.
E-7 M 708, Arera colony, Bhopal- 462016

5. Name of Project

Pipardih & Koragi (Area 32.338 ha sand/morrum mine) on
Kanhar river

6. Project location (Plot/Khasra/Gata No.)

Village - Pipardih & Koragi, Tehsil — Dudhi, District —
Sonbhadra, State- Uttar Pradesh.

7. Name of River Kanhar River

8. Name of Village Pipardih & Koragi

9. Tehsil Dudhi

10. District Sonbhadra |

11. Name of Minor Mineral Sand/Morrum

12. Sanctioned Lease Area (in Ha.) 32.338 Hectares

13. Mineable Area (in Ha.) 19.021 Ha.

14. Zero level mRL 192 m

15. Max. & Min mrl within lease area 198 mRL-196 mRL.

16. Pillar Coordinates (Verified by DMO) Point Latitude Longitude

A 24°14'10.98"N 83°16'13.53"E
B 24°1420.47"N 83°16'1543"E
C 24°14'35.62"N 83°16'16.52"E
D 24°14'40.99"N 83°16'16.11"E
E 24°14'46.66'N 83°16'12.08"E
F 24°14'54 27"N 83°16'13.82"E
G . 24°14'47.71"N 83°1622.45"E
H 24°14'21.93"N 83°16'25.74"E
I 24°14'9.51"N 83°16'22.03"E
Block no -1
H 24°14'21.93"N 83°16'25.74"E
I 24°14'9.51"N 83°16"22.03"E
I 24°14'10.68'"N 83°16'15.96"E
K 24°14'16.39"N 83°16'1642"E
T, 24°1424 40"N 83°162043"E
M 24°14'35.72"N 83°16'17.86"E
N 24°14'43.19"N 83°1620.30"E
(0] 24°14'42.33"N 83°16"23.67"E
Block no -2
N’ 24°14'44.76'"N 83°16'19.59"E
[0 24°14'44.33'"N 83°16'23.38 "E
G 24°14'47.70"N 83°16'22 44"E
E 24°14'54 24'"N 83°16'13.80"E
&

E’ [ 24°14'49.97"N [ 83°16'12.80"E
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Minutes of 423™ SEAC Meeting Dated 09/10/2019

E 24°14'46.68"N 83°16'12.06"E
D 24°14'40.98"N 83°16'16.08"E
Water Submerged Area

A 24°14'10.98"N 83°16'13:53"E
B 24°142047"N 83°16'1543"E
C 24°14'35.62"N 83°16'16.52"E
D 24°14'40.99'"N 83°16'16.11"E
E 24°14'46.66'"N 83°16'12.08"E
F 24°14'5427"N 83°16'13.82"E
G 24°14'47.71"N 83°162245"E
0 24°14'4233'"N 83°16'23.67T"E
Q° 24°14'4433"N 83°16'23.38"E
N 24°14'43.19"N 83°16'20.30"E
M 24°14'35.72"N 83°16'17.86"E
E 24°1424 40"N 83°16'2043"E
K 24°14'1639"N 83°16'1642"E
J 24°14'10.68'"N 83°16'15.96"E

17. Total Geological Reserves 5,70,630 m°

18. Total Mineable Reserves in LOI 2,58,704 m’ per year (As per LOI)

19. Total Proposed Production 2,58,704 m’

20. Proposed Production/year 2,58,704 m3 /Year

21. Sanctioned Period of Mine lease 5 Years

22. Production of mine/day 1035 m3/Day

23. Method of Mining

Opencast Semi-mechanized mining

24. No. of working days

250 days/ Year

25. Working hours/day 12 Hours

26. No. Of workers 80

27. No. Of vehicles movement/day 115

28. Type of Land Govt. Land

29. Ultimate Depth of Mining 1.75m

30. Nearest metalled road from site 250 m

31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 0.80
Suppression of dust 1.20
Plantation 13.93
Others (if any) - 3
Total 15.93

32. Name of QCI Accredited Consultant with QCI No
33. and period of validity.

GreencIndia Consulting Pvt Ltd. NABZ1/EIA/1619/RA0058 |
valid till 27/10/2019

34. Any litigation pending against the project or land in No
" anycourt
35. Details of 500 m Cluster Map & certificate verified by 2860/khanig1/2019
Mining Officer Dated — 05" February, 2019
36. Details of Lease Area in approved DSR 32.338 Hectares !

S.No. 16 and as per Suddhi Patra dated 15.03.2019, Letter
No.- 3080/Khanij/2019

37. Length and breadth of Haul Road

Length 250 m, Width 6.0 m

5. The mining would be restricted to unsaturated

zone only above the phreatic water table and will not

intersect the ground water table at any point of time.
6. This project does not attract any of the general conditions applicable on mining projects specified in

EIA Notification 14/09/2006.

7. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-

fragile zone such as habitat of any wild fauna.

8. There is no litigation pending in any court regarding this project.
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Minutes of 423™ SEAC Meeting Dated 09/10/2019

The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO-14

The committee discussed the matter and recommended grant of environmental clearance for the

project proposal along with general and specific conditions as annexed at annexure 2 & 3 to these minutes
regarding mining project. The committee also stipulated following specific conditions:

I

10
11-

12-
13-
14-

15

16
17-
18-

19-
20-

21-

22-

Environment management according to environmental status and impact of the project.

Selection of plants for green belt should be on the basis of pollution removal index.

No mining activity should be carried out in-stream channel as per SSMMG, 2016.

Pakka motorable haul road to be maintained by the project proponent.

A separate Environmental Management Cell with suitable qualified personnel shall be set-up under the
control of a Senior Executive, who will report directly to the Head of the Organization.

Permission from the competent authority regarding evacuation route should be taken.

Project proponent should ensure survival of tree saplings. Mortality should be replaced from time to
time.

Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

One month monitoring report of the area for air quality, water quality, Noise level. Besides flora &
fauna should be examined twice a week and be submitted within 45 days for a record.

Provision for cylinder to workers should be made for cooking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

Provide suitable mask to the workers.

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the road.
Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a
QCI-NABET accredited consultant, and the District Mines Officer.

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan with minimum Rs. 2,15,878-/annum shall be
prepared by the project proponent and the details of the various heads of expenditure to be submitted as
per the guidelines provided in the recent CER notification No. 22-65/2017-IA.1II dated 01/05/2018.
Work to be executed with installation of five hand pumps for drinking water, solar light in villages of
streets, construction of two numbers of toilets at the primary school with name displayed and address
and details of beneficiary and gram pradhan along with phone number, photographs should be submitted
to Directorate as well as to the District magistrate / Chief Development Officers, Sonbhadra, U.P.
Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided to the
regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the Directorate
of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.
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Minutes of 423™ SEAC Meeting Dated 09/10/2019

23- The excavated mining material should be carried and transported in such a way that no obstruction to
the free flow of water takes place. Suitable measure should be taken and details to be provided to
concern Department.

24- Width of the haul road shall be more than 6 meter.

25- Submit annual replenishment report certified by an authorized agency. In case the replenishment is
lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

15. 37578, SEIAA & T, R¥i® 01.10.2019 3 9 ¥ iy ar7 RER-fEst|

® H0 NGT ¥ FfS| d” HEH-0.A. No. 227/2018 YW FAR AR _S0H0 TH 9 o #
qRe ey, RFi% 29.03.2019 F U & TEH F |

® SEAC Minutes of Meeting Dt. 15-04-2019 Discussion on NGT order Dt. 29-03-2019, OA-
258/2018

e T NGT ¥ 4| a% &~ 0.A. No.277/2018 ¥4 Rig I”a s9M IFaw sife zhewn 7
# % 9Ra ARy, Rei% 05.04.2019 & w== )

All the above 03 matters, compliance has already been done by Chairman, SEAC vide letter no.
559/Parya/2019, dated 11/10/2019.

(Dr. Virendra Misra) (Dr. Pramod Kumar Mishra) (Dr. Richhpal Singh Sangu)
Member Member Member
(Dr. Ranjeet Kumar Dalela) (Shri Meraj Uddin) (Dr. (Prof.) S. N. Singh)
Member Member Chairman
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F.No. 22-23/2018-IA.I1I Annexure-05
Government of India

Ministry of Environment, Forest and Climate Change
(IA Division)
Indira Paryavaran Bhawan

Jor Bagh Road, Aliganj,
New Delhi — 110003

Dated: 30t December, 2019

OFFICE MEMORANDUM

Subject: Compliance of orders of Hon’hle NGT in OA No. 1038/2018
dated 19.08.2019 - Disposal of the applications received on or
before 31.10.2019 for ToR/EC- regarding.

This is in continuation to the Office Memorandum of even number dated
31st October, 2019, the following three classes of cases that may emerge for
disposal of the applications received as on date of OM, for ToR/EC:-

i. The cases which were already recommended by SEAC or UTEAC, as the
case may be;

ii. The cases where partial deliberations or complete deliberations were
made by SEAC or UTEAC, as the case may be; and

ili. The cases where applications were received but not yet taken for
SEAC/UTEAC.

2.0 The ministry is in receipt of representation for mechanism to be followed
disposal of the above classes of cases for TOR and EC. The matter has been
ned and decided to follow the procedure given below:-

In respect of the cases which were already recommended by SEAC or
UTEAC, as the case may be (Class-I), SEIAA may prescribe the
additional conditions as per the OM dated 31t October, 2019 and
dispose without referring to SEAC or UTEAC, as the case may be.

for
exami
i.

e spect of the cases where partial deliberations or complete
ey 're pt'ons were made by SEAC or UTEAC, as the case may be (Class-
(IiIehthiadteliberation may be completed keeping in view of the additional
cc));1ditions by the SEAC or UTEAC, as the case may be, and sent to t?;
ini for comments. If the comments were not received w1t.hln
gumsgzm the communication, may be deemed as accepted and dispones
ays

based on the recommendations of the SEAC.
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iii. In respect of the cases where applications were received but not yet
taken for SEAC/UTEAC (Class-III), may be transferred to Ministry for
dealing at Central level as per the OM dated 31st October, 2019.

This issues with the approval of the Competent Authority.

Ao

(Sharath Kumar Pallerla)
Scientist ‘F’, IA Policy

To
To
1. Chairman, Central Pollution Control Board (CPCB).
2. Chairman of all the Expert Appraisal Committees
3. Chairperson/Member Secretaries of all the SEIAAs/SEACs
4. All the Officers of I.A. Division
S. Chairpersons/Member Secretaries of all SPCBs/UTPCCs

Copy for information to:

1. PS to Hon’ble Minister for Environment, Forest and Climate Change
PS to Hon’ble MoS (EF&CC)

PPS to Secretary(EF&CC)

PPS to AS (RSP)/AS(RA)

PPS to JS (GM)/JS(SKB)/JS(AKN)

Website, MOEF&CC

Guard file. Mb\
NN

(Sharath Kumar Pallerla)
Scientist ‘F’, IA Policy

N o g or 0N



. F. No. 22-23/2018-IA.III (PY)
5 Government of India
Ministry of Environment, Forest and Climate Change
- (Impact Assessment Division)
F*hkkd

Indira Paryavaran Bhawan
Aliganj, Jorbagh Road
New Delhi-110 003

Dated: 31st October, 2019
OFFICE MEMORANDUM

Sub.: Compliance of Hon’ble NGT order dated 19.08.2019 (published on
23.08.2019) in O.A. No. 1038 2018 - reg.

The Hon’ble NGT in O.A.No.1038/2018 had* passed orders regarding
formulation of a mechanism for environmental management of critically and severely
polluted areas and consideration of activities/projects in such areas.

2 Accordingly, many proposals for environment clearance were kept on hold
pending formulation of the above mentioned mechanism.

& The mechanism has now been finalized by the Ministry (copy enclosed), and
' necessary action may be taken as given below:

a) In cases pertaining to Critically and Severely Polluted Areas, where the
environmental clearance proposal is yet to be referred to the EACs/SEACs, the
mechanism may be provided to the EACs/SEACs which after due diligence may
prescribe additional conditions as incorporated in the mechanism for
environmental protection.

b) In cases pertammg to Critically and Severely Polluted Areas, where the
environmental clearance proposal has already been recommended by the
EACs/SEACs, and the proposal was kept on hold, the mechanism may now be
considered by the concerned sectors of the Ministry/SEIAAs and after due
diligence the concerned sectors of the Ministry/SEIAAs may prescribe
additional conditions as incorporated in the mechanism for environmental

protection while issuing ECs.
®<é\\
NN

(Sharath Kumar Pallerla)
Director /IA Policy Di‘_rision

4.  This issue with the approval of the competent authority.

Encl: As above

To
1. All the Member Secretaries of IA Division, MoEFCC
2. All Chairmen and Member Secretaries SEIAAs/SEACs
Copy to
1. PPS to AS (RSP), AS (RA)
2. PPS to JS (GM), JS (AKN), JS (SKB)
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* 239484/2019/1A

No. Q-16017/38/2018-CPA
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
(CP Division)

khekkhd e
' 15t Floor, Agni Block,
Indira Paryavaran Bhawan,

Jor Bagh Road,
Aliganj, New Delhi-110003

’ Dated: 24% October, 2019
To,

Member Secretary ;
Central Pollution Control Board '
Parivesh Bhawan, East Arjun Nagar
Delhi-110032

Subject: - Compliance of Hon'ble NGT order dated 19.08.2019 (published on
23.08.2019) in O. A. No. 1038 2018 - reg. ‘ ‘

Sir,

Please refer to your letter No. CPCB/IPC-VII/CEPI/NGT/2019 "dated 18.10.2019
regarding the subject mentioned as above. In this context, find enclosed herewith the
mechanism for environmental management of Critically and Severely Polluted Areas and
consideration of activities/projects in such areas in compliance of directions issued by
Hon'ble National Green Tribunal on 19.08.2019 (published on 23.08.2019) in O. A. No.
1038 2018. The enclosed Mechanism may be shared with the State/UT Governments and

- SPCB/PCCs for implementation. However, the report regarding CEP! and EP| assessment
_study done by CPCB may be put up to the Ministry for further deliberation. '

This issues with the approval of the Competent Authority.

Encl: as above : Your

(S nde’ep). ,\p] !6 )

Director/Scientist 'F’
Email: sundeep.moef@gmail.com
Phone/Fax:011-24695339
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A

Mechanism _evolved after consultation with stakeholders for new activities/

expansion by Red & Orange Category of industries in Critically/ Severely Polluted

areas

A. Environmental Management of CPAs and SPAs
Protocol to be followed by the State Pollution Control Boards (SPCBs)/ Pollution
Control Committees(PCCs) For improvement of environmental quality in the

Critically Polluted Areas (CPAs) and Severely Polluted areas(SPAs)

i The CEPI score assessment done by CPCB may be used as warning tool
by the State Governments, SPCBs and other concerned to understand
the severity of pollution existing in the area and to formulate
apptopriate action plan.

i, The State Govts. / Union Territories / SPCBs/PCCs-
= time bound action plans within three months for the identified CPAs
and SPAs to restore environment quality within norms. Short term and
long term action points have to be formulated with time frames of up to
one year and more than one year, as may be required, respectively.

iii.  The action plan may be prepared by a committee constituted by Chief
Secretary. Representative of industries association may be included
the committee constituted. The final preparation of action plan including
its execution may be overseen by the Chief Secretary of the concerned
state. The same may shall be submifted to CPCB for consideration &
approval. ’ :

iv.  While preparing action plans, the committee constituted by the Chief
Secretary shall follow the directions, issued by CPCB under section 18(1)
(b) of the Water (Prevention & Control of poltution) Act, 1974 and the
Air (Prevention & Control of pollution) Act,1981 on 26.04.2016, which
include (i) environmental quality monitoring in all CPAs, (ii) installation
of continuous ambient air quality monitoring stations/Strengthening of

" manual monitoring stations (iii) installation of continuous water quality
monitoring stations, (iv) application of revised CEPI version and (v)
action plan & monitoring. Long term and short term action plans, along
with sector and region wise action points, should be defined clearly with
time lines and responsible implementing agencies. Additionally, Source
apportionment Studies may be conducted to ascertain contribution from
sources including industries for planning actions.

v.  The progress of implementation of action points may be reviewed by
district and State Level Monitoring Committees, quarterly. It would be
ensured that there is no slippage either in terms of time frame or the
activities to be completed relating to the action plan. In case of
delay/ inefficiency in implementation of action plan, the concerned State

1




vii.

4

/

L

/

Government will take appropriate action against the responsf"de ,
authorities, implementing agencies, industries; etc. under the provisions
of relevant acts/laws. Eehiy

The SPCBs/PCCs may undertake environmental quality monitoring for
evaluating CEPI in the critically and severely polluted areas falling
under their jurisdiction through an outside third party recognized
agency (laboratory) under Environment (Protection) Act, 1986 and
accredited under NABL. The frequency of monitoring may be twice in a
year i.e. pre- monsoon season and post-monsoon season,

The action plans prepared for the CPAs/ SPAs, environmental quality
monitoring data, evaluated CEPI scores (as per revised CEPI-2016
concept) and progress reports of committee meetings to be placed in
public domain through their respective State Govts. / UTs / SPCBs /

PECs-websites: CPCB may also review: the-progress of implementation

Viii,

of action plans of CPAs/ SPAs ona quarterly basis.

In case CEPI scotes of a particular CPA continue to be in critical cate gory
for a year, MoEF&CC may review the action plans with the concerned -
State Govt, / Union territory and impose additional safeguards such as
revising the time limits for implementation of action points,
supplementary action points and may recommend penal action against
the authorities responsible for implementation of action plan for
environmental management of CPAs/SPAs. '

CPCB may also carry out re-assessment of CEPI scores in CPAs, with

concutrence of MoEF&CC and report outcome for further consideration -

and decision by MoEF&CC

Carrying capacity study of the each of the area may be carried out.by
State Govts. /Union Territories /SPCBs/PCCs based on the protocols
prepared by CPCB.

B.  Consideration of proposals for grant of Environmental clearance for new and
expansion activities listed in ‘Red' and ‘Orange’ Categories located in Critically
Polluted Areas and Severely Polluted areas:

i

Any project or activity specified in Category Bl will be appraised at the
Central Level, if located in whole or in part within 5 km from the
boundary of Critically Polluted Areas or Severely Polluted Areas.
However, Category B2 projects shall be considered at state level
stipulating Environmental Clearance conditions as applicable for the
Category “Bl' project/activities.
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2006,

Proposals located in CPAs and SPAs may be examined by the sectoral
Expert Appraisal Committee (EAC) during scoping/appraisal based on
the CEPI scores of Air/Water/ Land Environment as published by CPCB
from timie to time. In such proposals, appropriate mitigation measures
for the environment possessing higher CEPI score may be made by EAC
in the form of recommendations/ decision. These recommendations may
be explicitly meritionied in the Terms of Reference/Environmental
Clearance letter and to be ensured by the member secretary concerned.

SPCBs/PCCs may prescribe following additional conditions, deemed fit
for grant Consent to establish (CTE)/Consent to Operate (CTO) to those
projects/activities of Red/Orange Categories located in CPAs/SPAs
which are not covered under the provisions of the EIA Notification,

| Environment

Mitigation Measures ,

Air

Stipulation of conditions such as: :
i. Stack emission levels should be stringent than the existing
' standards in terms of the identified critical pollutants.

ii. CEMS may be installed in all large/medium red category
industries (air polluting) and connected to SPCB and
CPCB server.

fii. Effective fugitive emission control _measﬁre& should be
imposed in the process, transportation, packing etc.

iv. Transportation of materials by rail/conveyor belt,
wherever feasible. :

v. Encourage use of cleaner fuels (pet coke/ furnace
oil/ LSHS may be avoided). :

vi. Best Available Technology may be used. For example,
usage of EAF/SAF/IF in place of Cupola furnace. Usage
of Supercritical technology in place of sub-critical
technology.

vii. Increase of green belt cover by 40% of the total land area
beyond the permissible requirement of 33%, wherever
feasible. !

viii. Stipulation of greenbelt outside the project premises such

as avenue plantation, plantation in vacant areas, social

forestry, efc.




/

ix, / Assessment of carrying capacity of transportation load
~ on roads inside the industrial premises. If the roads
required to be widened, shall be prescribed as a condition.

Watér : Stipulation of conditions such as:

L Reuse/recycle of treated wastewater, wherever
feasible.

ii. Continuous monitoring of effluent quality/ quantity in
large and medium Red Category Industries (water
polluting).

i, A detailed water harvesting plan may be submitted by
- the project proponent

= : TR e e Zero-liquid discharge wherever h:dmu—ewnorm’caﬁy '
feasible, :

v.  Incase, domestic waste water generation is more than
10 KLD, the industry may install STP.
Land Stipulation of conditions such as.

L Increase of green belt cover by 40% of the total [and area
beyond the permissible requirement of 33%, wherever,
feasible for new projects. '

. Stipulaﬁoh of greenbelt outside the Project premises
such as avenue plantation, plantation in vacant areas,
social forestry, etc.

iii.  Dumping of waste (fly ash, slag, red mud, etc.) may be :
permitted only at designated locations approved by
SPCBs/ PCCs.

iv.  More stringent norms for management of hazardous
waste. The waste generated should be preferably
utilized in co-processing. ] e

i Monitoring of compliance of EC conditions may be
submitted with third party audit every year.

Other
Condition(Addiﬁonal):

ii.  The % of the CER may be at least 1.5 times the slabs
given in the OM dated 01.05,2018 for SPA and 2 times
for CPA in case of Environmental Clearance, N
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Annexure-6

4702/Proposal No. SIA/UP/MIN/32564/2019

i The proposed project is under Red/Orange category of industrial Sectors and exists in
the Critically Poliuted Industrial Areas (CPAs)/ Severely Polluted Industrial areas (SPAs) as
notified by MoEF&CC, Govt. of India. The present project is categorized under Bl category
according to the provisions of EIA notification 14 September, 2006 (As amended therecf),
and the terms of reference has already been issued. SEIAA also observed that the project
was appraised by SEAC in its 423" SEAC Meeting Dated 09/10/2019 wherein SEAC has
recommended to grant EC to the proposed project. The SEIAA kept this project on hold and
sought clarification from the MoEF&CC, Gol regarding grant of Environment Clearance of the
proposed project in view of MOEF&CC, OM dated 31.10.2019.A clarification has been ssued
by the MoEF&CC, OM dated 30/12/2019 wherein, the ministry has directed that the cases

which are already recommended by SEAC/UTEAC as the case may beSEiAﬁmayWes«mbe
: disposed off

the additional condition s per the OM dated 31/10/2019 and the caise may |
i . T v

ly.
ik 400

UPPCB Sonebh d Mining officer Sonebhadra whether t

5 km of CPA}S?ASommm :

‘The proposed project is under Red/Orange category of industrial Secto
 Critically Polluted Industrial Areas (CPAs)/ Severely Polluted Industria
&CC, Govt. of India. The present project is catege

cording to the provisions of EIA notification 14 September, 2006 (As am
and the terms of reference has already been issued. SEIAA also observed
was appraised by SEAC in its 423" SEAC Meeting Dated 09/10/2013 v
recommended to grant EC to the proposed project. The SEIAA kept this project on h

sought clarification from the MOEF&CC, Gol regarding grant of Environment Clea

proposed project in view of MoEF&CC, OM dated 31.10.2019.A dlarifica ation has bi

by the MoEF&CC, OM dated 30/12/2019 wherein, the ministry has directed tht the cases
which are already recommended by SEAC/UTEAC as the case may be, SEIAR may prescribe

the additiona condition as per mmdam 31/10/2019 and the case may be disposed | off

i light of the above facts SEIAA reviewed the case and decided to agree with the

_ recommendations of the SEAC to grant the prior Environmental Clearance to the proposed

project along with all the general and specific conditions as suggested by the SEAC. In
addition to the conditions imposed by SEAC the SEIAA added following additional specific
conditions:- _ e
1. Since the proposed project falls in Critically Polluted Areas (CPAs), Severely Polluted
Areas {SPAs) the provision of the mechanism farmed regarding compliance of
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Hon'ble NGT ‘ardﬁr in OA mssfzm”* ted 19-08-2019 bsg MOoEF& CC, tha Of India

Pagesore




#

&

¥o.

Shri Virendra Singh Jadon,
M/s R.S.1. Stone World Pvt. Ltd,
£-7 M-708, Arera Colony, ,
Bhopal- 462016.

Ret. WS oo [ParyafSERC/SO31-4705 2018

mmz‘mmem mm

Please refer to your apmmm 11-03-2019, 29-03-2019, 05-04-2019, 25-00-2019 26-09-2019 & 2131

2018 addressed to the Chairman/Se

retary, State Level Environment mmm&mmm&lam Director,
.“ﬁémmwﬁmﬁwmmwwmmmWasm The State Level Expert Appratsal Commities considered

the matter in its meetings held on dated 09-10-2019 and SEIAA in its meeting dated 13/11/2019, 10/12/2019 &

Gjo12020.

The proposed project is under Red/Orange category of industrial Sectors and exists in m Critically Polluted
industrial Areas (CPAs) as notified by MoEFRCC, Govt of india, The present project is categor; : tegc
according to the provisions of E1A notification 14 September, 2006 (As amended thereof}.

A presentation was made by the project proponent along with thelr consultant M/s Greencindia Comsulting
Private Umited. The proponent, through the documents submitted and the presentation made, informed the commities

that:-

1. The environmental clearance ks sought for Sand/Morrum Mine of Gata No.-871 and 581Ga Near Village Pipardih
and Koraglh, Tehsi-Dudhi, Districe-Sonbhadra, UP, (Leased Arey: 3&338&3},!&!}‘5%&} Stone World Put. Ltd.

2. The terms of reference in the matier were issued by SEIAS ULP. vide latter dated 37 /05/2015.

3. Public hearing was organized on 09/08/2019. EIA report submitted by the project proponent on 03/1147019.

i o o T YR DRSS SPRSFCUE SR SOV R

4, Sakmtk«&hsmnfxmwwasmm@m roject proponent;
1. Ondine propossi No. MPMWRMIMS
2._File No. allotted by SEIAR, UP | 5031/4705
3. Name of Proponent ; Mawiamm&mm 3
4. Full correspondence address of wwmm and | M/s RS Sione World Pyt Lid
miphile no, E-7 M 708, Arera colony, Bhopsl 362016 :
1 5. Nameof Project Pipardih & Koragi (Area 32.338 ha sand/morrum minej on
Kanhar river
& | Village - mmﬁaawmwmm& Dfstma-
Sanbhadra, State- Uttar mdm
7, HRame of River Kanhar River
8. Name of Village Pipardih & Korag
9. Tehsil i :
10, Districy Sonbhadrs
11, Name of Miner Minersi Sand/Morrum
12. Sanctioned Leass Area lin Ha ) 32.338 Hectares ]
13, Mineable Area fin Ha) 19021 Ha
14, Zerolevel mRL 122w e
15. Max. & Min mrl within lease area 198 mRL-196 mAL. fis
36. Pillar Coordinates {Verified by DMO) i ____latitude % Longitude i
MTI40EEN £3°16'13.53°E
2142047 N £3°16'15 43¢
241435 52N 33"16'16.52°¢
299N EFIELRITE
_ GG EN | B3IBN008°F
CMSAITN EFIFIISPE
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STI6BATE.
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_EFIE1IE0E
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o et

35°14°45.97°N

€316 12.80°F

281436 63N

831512.06"E

[afmm]

83'16'16.08"E

Z#*‘M”m
Water i

- &Q 1 @‘1&%‘!&

83161353

AT IA204TN

83161543

2143580N

BII6I6 52

24°14'40.99°N

83°16'16.11°E

24" 14°46 66"N

23'16'12.08°F

24"14'S4.27°N

B3"16'13.82°F

_ 2ATWAT N

s{'a‘xs'zzﬂs*e

24°14'42 33"N

 24%1444 33N

: &_85%%23 %a‘*e

B

2471443 19°N

. -sa*'s*mm

2471435 72N

B3"16'17.86°F

24°14724 40°N

83162043

24"14'15.39°N

83'16'1642°E

““*Ekqﬁﬁﬂﬂwﬁmn

WIA10.68°N

eSS

i7. Total Gociogical Reserves

: Wm’

| 15, Total Mineabie Reserves in LO

19 Totai Proposed Production.

Mmmm wveafmwws}

258708 m

20, Proposed Productionfyear

258704 m3 ,é"fear _'

23 S&Wm&?emdd’lﬂmm

| S¥ears

22 WM%&&M&!&

| 1035 m3/Day

23, Method of

24. No.of working days

wmmmmmw
| 250 days/ Year i

1 25, Working hours/day

4 12 Hours

26. Mo. Of workers

80
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115
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30. Nearest metalied road from site
31, Water Reguirerment

REQUIREMENT (KLD]

0.80

1130

13.93

1543
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‘Mining Officer Dated - 05" February, 2019
32.338 Hectares
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improving the quality of life of economically weaker section of society. Income genersting projects/tools such as
dwammwfmmmm&ewag&&m&mﬁgwwmmmmamﬁmmma
The project proponent shall ;fmae Wmmm for mmm&v Ww& activities and income
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